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AI\T

ACT
firlher to enend the Assarn Tea Plantations Pmvident

Fund and Pension Frmd and Deposit Linked Insurance Fuud
Scheme Act, 1955

. Whereas it is expedient fifilEr to amend the Assm Tea
Plantations Pmvident Fund aad Pension Fund and Deposit
Lhked Insumnce Fund Scheme Acq 1955, hereinafter referred
to as the principal Act, in the manner hercinafter appearing;

Assrm Act
No. X of

r955

Preamble

Short title,
ertetrt ard
coDmeDcement

Amendment of
section 2

I

It is he{eby enacted in the Swenty-fourth year of the
Republic of India as follours:-

(l) This Act may be oalld the Assanr Tea Planffiions
Provident Fund and Pension Fund ad Deposit
Linked Insurance Frmd Scheme (Amendment) Act
2023.

2

(2)

(3)

(1)

It shall have lhe like exteut as tie prhcrpal Act
It shall come into force at onc€.

In the principol Act, in section 2, for clause (d), the
following shall be substituted nunely:-

"(d) "Employee" means any person who is
employed for wages to do any skilled or uDskilled
work, maoual or clerical wodq in connedion with
the work of a tea gardon or a tea factory incltding
its local head ofrce, frctory workshop, scbool or
hospital and vrho gets his wages direcdy or
indirectly from &e employer, and includes any
penioD,-

(i) employed by or though a contractor in or in
cormection with the work of the tea estatc or
tea factory;

(ii) engaged as an apprentice, not being an
apprentice engaged undcr the Apprcntice
Act, 196i."

GEETANJALIDAS SAIKIA,
Secretary to the Government of Assam,

Legislative Deparment, Dispur, Guwahati-6.
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